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PriCE OF NYLON YARN
5491. SHRI P. VISWAMBHARAN :

Will the Minister of COMMERCE be
pleased to state :

(a) the average intcrnational market price
of nylon yarn;

(b) the price at which the State Trading
Corporation is purchasing nylon yarn; and

(c) the price at which the S. T. C. is
selling imported nylon yarn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
prices of nylon yarn vary from country
to country and are different for different
qualities and deniers. There is, therefore,
no average intcrnational price of nylon
yarn.

(b) The purchase prices also vary accord-
ing to type, quality, fineness and the coun-
try from which the nylon yarn is imported.
The S. T. C. have made the purchases at
competitivc prices.

(c) The S. T. C. have fixed prices for
15 and 20 deniers first quality nylon yam
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at Rs. 123 per kg. and Rs. 108 per kg.
respectively. A rebate of 6}% and 124%
is being allowed by the S.T.C. on the se-
cond quality and joblets respectively.

MALPRACTICES IN THE EXPORT OF
BLEEDING MADRAS

5492. SHRI P. VISWAMBHARAN :
Will the Minister of COMMERCE | be
pleased to state :

(a) the result of the enquiry conducted
by the Special Police Establishment againat
Nagavedu Lunki Company Madras re-
garding their malpractices in the export of
Bleeding Madras in 1965;

(b) when the S. P. E. submitted their
report;

(c) the action taken thereon; and

(d) whether the Nagavedu Lunki Com-
pany are still exporting Bleeding Madras or
any other textiles?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) A case
for prosecuting the Proprictor of Ms.
Nagavedu Lungi Co. Madras and 4 other
U/s. 120-B, 420, 467, 471 and 484 IPC
and Sec. 132 of the Customs Act was made
out.

(b) Charge-sheet was filed against the
accused in the Court of the Second Presi-
dency Magistrate, Madras on 2-5-1967.

(c) The case is now pending trial,

(d) Nagavedu Lungi Company are re-
ported to be not exporting any handloom
fabrics at present.
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